
FORM A

PUrTTC ATINOUNCEMENT

(under Regulation 6 of the Insolaency and Bankruptcy Board of lndia (lnsolaency Resolution Proass

fo, Corporate P ercons) Regulations, 201'5)

FOR THE ATTENTION OF THE CREDITORS OF

AMEYAS BUILDCONS PRTVATE LIMITED

NTTTVENT PARTICULARS
TE LIMITED

Name of corporate debtor

Q!*, June, 2005D"t" 
"f 

i".orporation of corporate debtor

A"th*rty under which corporate debtor is

incorporated / registered

u45209PN2005PTC020853Corporate Identity No./ Limited Liability

Identification No. of corporate debtor

@ant Nagar, Navi Peth, Pune -

411030, Maharashtra, India,
Aaatuss of the registered office and

principal office (if ut y) of corporate debtor

Insolvency couunencement date in respect

of corporate debtor

08ft September,2025Estimated date of closure of insolvenry

resolution process

ffiofessional - Nakshatra

Insolvency Resolution Professional Limited

Reg. No. IBBI/IPE- 0018/IPA-1 /2022-23/50017

Nur.," and registration number of the

insolvency professional acting as interim

resolution professional

A"th*it"d Person - IP Pushpak Surendrakumar

Bakliwal ]ain

IP Registration No.: IBBI/IPA-001/IP-P-02899 / 2024-

2025/l44il

Email ID - nirpltd@gmail.comAddress and e'mail of the interim

resolution professional, as registered with

the Board

pt.t N.. S?Z Nakshatra, 4e Floor, Gandhinagar'

Ambazari Road, Nagpur- 440010, Maharashtra

-t



10.

11.

Address and e-mail to b" "r"d f*
correspondence with the interim

resolution professional

E-mail. : cirp.ameyasbuildcons@gmailcoG

Address.: 402, Building No. 4, Ground Fiool Solitaire

Corporate Park, Guru Hargovindji Road, Chakala,

Andheri East - 400093, Mumbai, Maharashtra

Last date for submission of claims 26tt'March,2025
1.2. Classes of creditors,d arry,unier cl"use (b)

of subsection (5A) of section 21,

ascertained by the interim resolution

professional

Not Applicable

13. Names of Insolvenry professi,onad

identified to act as Authorised

Representative of creditors in a class (Three

names for each class)

Not Applicable

1.4. (a) Relevant Forms and

(b) Details of authorized

representatives

are available at:

(a) Web hnk:

https:/ / www.ibbi. gov.in/ home/ downloads

(b) Not applicable

Notice is hereby given that the Hon'ble National Company Law Tribunal, Mumbai Bench has
ordered the commencement of a Corporate lnsolvency Resolution Process of l\f/s Arneyas
Buildcons Private Limited on 12th March, 2025 vide Order CP(IB) No. Cp(IB)No.
766/MB/2024.

The creditors of l\tys Ameyas Buildcons Private Limite4 are hereby called upon to submit
their claims with proof on or before 26m March,2025 to the interim resolution professional at
the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. AII other
creditors may submit the claims with proof in person, by post or by electronic means.



A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate itschoice of authorised representative from among the three insolvency professionals listedagainst entry No.1'3 to act as authorised representative of the class in Form CA - NotApplicable.

submission of false or misleading proofs of craim shan attract penarties.

IP Pushpaklain
IP Re gis t'a tion No. : IB BIl IPA-O 01, / rp -p -o2}gg / zoz4-2ozs / 1. 44s4

For, Nakshatra Insolvency Resolution professionar Limited
IPE Regis ha tion No. : IBBI/ IpE-0 O1,B / Ip A_1, / 2022_2g / SoOl7
Interim Resolution professional

Ameyas Buildcons private Limited
(company undergoing Corporate Insolvency Resorution process)
AFA Numb er: AA1 /'t 4454 / 01, / g112ZS / 1074tg
AFA valid up to.: 31./12/202s

Date: 15o Marctu 2025
Place: Pune

-.jeitD

b


